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hmdg' Hyderabad Metropolitan Development Authority

Growing Glsdal Swarnajayanthi Commercial Complex, HUDA Building Ameerpet-500082

File No.NGT-OA.No0.17/2022/EZ/CA Unit/ Plg/HMDA/22 Date:17.02.2024

A Formal Report in respect of OA No.17 of 2022 filed by Sri Premandla
Kiran Kumar, against the state of Telangana.

1. The Original Application No.17/2022 was filed before the Hon'ble NGT,
Chennai by Premandlla Kiran Kumar, Gajularamaram Village, Shapur
Nagar, Jeedimetla, Quthbullapur Mandal, Medchal-Malkajgiri District
regarding encroachment into the water bodies and the Forest land by the
Real Estate Developers.

2. The Hon'ble Tribunal passed order on dt.11.02.2022 that, “to ascertain the
genuineness of the allegations made in the application, appointed a Joint
Committee Comprising of (6) Members/ Authorities i.e

(1) The District Collector, Medchal-Malkajgiri District.

(2) The District Forest officer of concerned Forest Division.

(3) Hyderabad Metropolitan Development Authority (HMDA), Hyderabad,
Telangana State.

(4) Hyderabad Lakes and Water Bodies Management Circle, Hyderabad.

(5) Greater Hyderabad Municipal Corporation (GHMC), Hyderabad and

(6) A Senior Officer from Telangana State Control Board (TSPCB)

=== & Tiim s i L

W, . |

3. And Directed the Committee to ascertain the following facts and submit the
reports to this tribunal on or before dt.31.03.2022.

i. Whether there was an encroachment into the forest land by the
Respondents No.13 to 15 and if so, what is the extent of forest
land and what is the nature of action taken.

ii. Whether any permission was obtained from the Forest
Department for this purpose by the respondents No.13 to 15.

iii. Whether there was any encroachment into the water bodies
including Nallas as entered in the original Revenue records and
if there is any encroachment made by them what is the extent of
encroachment and if so, what is the nature of action taken
against them.

iv. Whether necessary permissions/ clearances have been
obtained by the respondents No.13 to 15 for carrying out their
development activities.

v. To ascertain as to whether the nature of the land and the
original survey numbers of the area claimed to be the land of to
the alleged developers after conducting proper survey on the
basis of the original revenue records.

vi. To ascertain as to why manipulation has been done in the
survey number to convert the forest land, water bodies into
private lands and if so, what is the nature of action taken.

vii.  if any violations are found on account of the violation whether
any damage has been caused to the Environment, then the
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